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Notes of the Registry

Orders of the Tribunal

Opder dated 407,85 | | P
Heard, :
A'capy of this 0,As has been served en Mr.B.Meha-

patra,Ld.Addl.Standing Ceunsel, ‘ }
The applicant has ceme in this 0.A, with a prayer?

for setting aside the repert ef the InquiFing Officer
(I0) and for setting aside the Article of charge
framed against her by the misciplinary_Authérity vide
his Memo dtd.2.%¢ 02,

Frem the facts ef the case it reveals that the
disciplinary auﬁhcrity had appwinted an BO Eb;énqpirc
inte the allecatien brought against the aggmicant as
communicated to her by?_:esme dtd . 2.9.02, th enquiry
inte the matter has been cempleted afteg,@he discipli
nary autherity by his letter dtd.21.4.85 (RAnexure-132)
has sent a copy ef the report ﬂtd.é7.3205 te the
applicant te make ény representation gbat she may
like te do in writing te the ﬁisciplinary.authority
te say why ne actién sheuld be taken acainst her.with

~in 15 days 6f receipt of this letter, Instqu,gf“ %

availing of the epportunity of self-defence given te (
her by the disciplinary autherity she has aiproachcd

‘, -
the Tribunal in this O.A. The Ld.C@unsel. for the

applicant seught te justify the decisien of the dppli
cant teo appreach the Tribunal at this stace en the
greund that she was net given % access te the origi-
nal documents with the helg of which the disciplinary
autherity seught te preve the article of chargey fra-
med agaipst her and that she was denied tﬁe-servicc
of a legal ceunsel te defend her case.

Having heard the rival parties, we are ef the view
that the application is premature. The applicant

should, im the first instance, take the eppertunity
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 the appellate autherity fer relief,

of filing her show-cause stating why actien

should mot be»taken against her and whatever.
else she wants te submi t, irn eppesition to tk1
report of the 19 an§%;ther ebjectiens what |
she has raised in this 0,4, ghch an approach1

&
is cemmended not only in the interest of litl

: ~7A~l—

ea%ioa but alse in the interest of rule of
- law, We, therefere, direct the applicant t@i
file her written representatien as called ymn
her by the disciplinary autherity by his Mﬁf.
4,85 (Annevure-3/12) by 22,7.85 and o

receipt of the same, the disciplinary autho-'

dtdl.21.

rity sheuld ﬁinalise_the disciplinary praca%
dings by issuing a speaking and reasoned o
After receipt of the order of disciplinary
autherity, 1if the applicant is still jgég'ag
grieved, she weuld be wedl advised te appreach
In case

her crievances are met attended te by the

~ appellate autherity she would be at liberty

te appreach this Tribunal seeking redressa1<‘
ef her grievance.. ;“ case in the meantime
the disciplinary autheritf has already passad'
thke order, the said erder willgqg’ranain
stayed allewing the applicant 45 days time teq
'file‘a?peal before the appellate authority
which sheuld he disp@sed.ef within sixty days
of the receipt of the appeal filed by the ap-
plicant, |
With the above order, this O,A, is disposd
of..
handed ever

Free copies of this erder be

te the parties for implementation,
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